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GUIDELINES FOR CONTRIBUTORS
About articles.manupatra.com

The website, articles.manupatra.com, owned by Manupatra Information Solutions Pvt. Ltd., Noida,
India is a forum for legal practitioners and educators to contribute and review novelties in thinking
and practice in the emerging fields of law and business policies. A peer-reviewed international
website, articles.manupatra.com aims at across-the-board readership and publishes Articles from
eminent jurists, lawyers and academicians. It provides free access to all its published Articles. The
website is formatted in sections of news, opinion, legal research, academic opportunities and
business reviews. The website publishes Articles which break new ground on legal issues, provide an
in-depth discussion of current developments and timely issues, particularly issues of relevance to the
legal and academic community of the nation.

Inviting Contributions

Manupatra is providing a forum through its reports to the practitioners to express their views and
share them with our readers. We invite contributions from qualified persons-both private
practitioners and academicians on

® Any of the topic relating to constitution, family laws, intellectual property rights, competition
laws, direct and indirect taxation, labour laws, international laws, banking and finance, media
and telecommunications, consumer protection, arbitration laws, environmental laws, human
Rights, and commercial laws.

® The Articles should illuminate legal problems or issues currently confronted by
Governments, International organisations, private enterprises etc., by setting them within
their general legal, economic or political context.

e Contributions may be either in the form of Articles or comments.

® [Except in special circumstances, the Editorial Board will not consider Articles published or
to be published elsewhere. Authors are requested to confirm that their typescript is not and
will not be so published, or to explain the relevant circumstances.

Word Limit

Articles should typically be around 2, 500-5, 000 words, although Articles up to 10, 000 words will
be considered for publication.

Copyright in submissions
® Unless otherwise agreed to in writing, we accept submissions only on the following terms,
which authors accept by submitting their manuscripts for consideration.

e |f we agree to publish the author’s submission, the author will retain copyright to the
work but agrees to grant us the right to edit and publish the submission in any of the
Manupatra publications both print and electronic form (dissemination through
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any Manupatra site and CD Roms).

® The author warrants that the submission is an original work, that the submission has not
been previously published, that the author is the author of the submission and the owner of
the copyright in the submission, that the submission does not violate any existing copyright,
moral right or other right of any person, that the submission does not contain any
scandalous, libellous or unlawful matter, or anything that is an invasion of privacy, and that
the author has the right to give these warranties.

® Publication in another journal will require permission from and acknowledgment of the
Publisher-Manupatra Information Solutions Pvt. Ltd.

General terms and conditions

® Delivering a manuscript does not automatically lead to publication of the manuscript. The
editor and Manupatra will review the manuscript and will determine whether it is suitable for
publication. Manuscripts accepted for publication in the journal will be subject to editorial
review (both linguistic and content editing) and revision. The publisher and the editor
reserve the right to make amendments which may be appropriate prior to publication. As is
the case world wide the publisher shall have the ultimate right of choosing which Article has
to be published. Authors may be asked to revise their Articles before final acceptance.

e Title and author of the Article should be clearly indicated together with the brief personal
description (max 50 words) that the author would wish to see appear.

e Contributors are asked to provide the abstract of the Article describing the contents of their
article in one or two lines(max 100 words).

e Contributors are asked to use the approved form of citation of legal materials common in
their own country.

® [Footnotes should be numbered from 1 to 99 and should be as concise as possible.
o All materials should be submitted as a Word document via e-mail.
® The author should supply his or her contact details for further correspondence.

® Articles for inclusion in this website should be sent to articles@manupatra.com
About Manupatra

Manupatra Information Solutions Pvt. Ltd. is the India’s largest and most comprehensive online
legal publishing house, which revolutionised the way in which people do legal research in India. The
Company started its operation in the year 2001 and since then have come a long way in being the
pioneers in online legal research in India, with offices across 15 cities in India. Apart from the online
publishing the company in 2005 has started its Print Department with an objective of being a full
fledge law publishing house. Manupatra products are used in a wide variety of end markets with
users ranging across Academic, Corporate, Government, Professionals (Lawyers, CA, CS etc),
Banks, Consulting Companies, Media Houses, Litigants, Research Organizations, NGO’s and
others.



